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BY SPEED POST

DX DY Lol D W2

REFORE SHRI G.S. YADAV. JOINT SECRETARY & LEGAL ADVISER AND FIRST
APPELLATE AUTHORITY (NQTARY)

(Under Section 19 of RTI Act, 2005)

MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS, ROOM NO.
406-B ‘A’ WING, SHASTRI BHAWAN, NEW DELHI-110001

Appeal No. 18/JS&LA(GSY )/ PG/RT1/2015

IN THE MATTER OF:

Shri Hemant Dange

Lokkarya and Lokkranti Dal,

Sheetal Devi Chowk,

Taufkhana, Ahmadnagar,

Maharashtra — 414 001. Appellant

Versus

Central Public Information Officer (PG)

Ministry of Law & Justice

Department of Legal Affairs

Shastri Bhavan

New Delhi — 110001 Respondent

ORDER
08.05.2015

AI
The Appellant being aggrieved from the decision of CPIO dated 20.02.2015
has filed the present appeal under the provisions of Section 19 of the RTI Act,

received in this office on 13.04.2015.

2, Notices were issued to the parties. Neither the Appellant has turned up
despite notices through speed post, nor the potice has been received as undelivered.
Whereas, CPIO is present in person. As such the appeal is being disposed of based on

the material available on record, as well as hearing to the submissions by the CPIO.

3. It has been submitted by the CPIO that the decision is strictly as per the
provisions of the Act and there is nothing illegal or irregular in the same. I have also
seen the grounds of appeal as submitted by the Appellant, wherein it has been simply
mentioned that the Appellant has not been furnished required information as was
sought by him vide application dated 04.02.2015 and the same has been disposed of
illegally under the provisions of Section 7(9) of the RTI Act.

Contd...



4. A perusal of the application of the Appellant dated 04.02.2015 makes it clear
that Appellant has sought information, if replied in its original form, will

disproportionately divesct the resources of the Public Authority.

5. Keeping in view of the said provision of Section 7(9) of the RTI Act, the
information furnished by the CP1IO requires no interference and the Appeal filed by
the Appellant deserves to be rejected.

6. The appeal is rejected accordingly.

7. In case, the appellant is aggrieved with this order, he may file a second appeal
before Hon’ble CIC, 2nd Floor, August Kranti sBhawan, Bhikaji Cama Place, New
Delhi-110066 within the time period as prescribed under the provisions of RTI Act,
2005.

The parties are informed accordingly.

A
s
(G.S. Yadav
Joint Secretary & Legal Adviser &

First Appellate Authority

Date: 08.05.2015

1. Shri Hemant Dange, Lokkarya and Lokkranti Dal, Sheetal Devi Chowk,
Taufkhana, Ahmadnagar, Maharashtra — 414 001.

2. DEA & CPIO (PG), Department of Legal Affairs, Ministry of Law & Justice,
Shastri Bhawan, New Delhi — 110001.

3:/ RTI Cell, De);zr‘@nt of Legal Affairé, Shastri Bhawan, New Delhi-110001.
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F. No.44(§)2014-Judl.
Government of india
- Ministry of Law & Justice
Department of Legal Affairs
Judicial Section

" Ghssti Bha 'Wmﬁeﬁﬁn"'f’;'

“Dated 02012015 -
To
Shri $hyam Lal Maurya,
/o Shri Japnarayan Maurya,
Sakin Janghai Tulapur, Kakraha,
Distt. Allahabad-21240

PN

Subject:~ Information under RTL Act, 2005,

Sir,

[ am to refer to your letter dated 24.1 2014 {received on 02.12.2014).

Point Ne.1. The information is aval

www lawmingicdn.  under e
advocate. '

Point No.2&3. Mo new Govt. Counsel has been engaged after G formation n;“
new Govt., except Shri Gyan Prakash, Adwvocate who has been
engaged as Assth. Solicitor General after the resignation of Shri

*

Ravi Bhushan Singhal, Assistant Solicitar General. :

2. Ms. Zoya Hadke, Joint Secretary & Legal Adviser, Ministry of Law &
Justice, Department of Legal Affairs, Room No. 422, ‘A’ Wing, 4t floor,
Shastri Bhawan, New Dethi-110081, Tel No. 23071014, is the Ist Appeliate
Authority. The period of fimitation for filing the ist Appeal is 30 days. ’

iippiee

-

(RK. Srivastave)
Central Public Information Officer
_ Tel.N0.23387543
Copy to: o7
The Section Officer, fmplementation Cell; Depestment of Legal Affairs, New
Dethi for information. .
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